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of privilege relating to a telegram 
sent by the Chief Minister of Kerala 
to the Union Minister of Home Affairs, 
be extended up to the 2nd March, 
1959. 

I must say a word of explanation 
also. We were trying and we would 
haVe finished during the last Session, 
but there were certain complications, 
and the Committee thought that there 
was no need to meet during the recess. 
I hope that at another sitting, we 
shall be able to finish or conclude our 
deliberations and make a report to 
this House. Anyhow, though we have 
asked for the extension up to 2nd 
March, 1959, we hope we shall be 
able to present the report much 
earlier. Therefore, we request that 
the time may be extended. 

Mr. Speaker: The question is: 

That the time appointed for the 
presentation .... 

Shri Punnoose (Ambalapuzha): On 
a point of information. The matter 
was taken up as very urgent and very 
importan t, and no reason has been 
stated as to why this postponement is 
necessary. We would like to know 
at what stage the question is now. 

Sarclar Rukam SiD«h: We had 
several meetings; and most of the 
aspects were considered. There were 
certain complications. The point was 
not an ordinary one in which a deci-
sion could be taken hastily. And it 
was desired by the Members of tho 
Committee that another meeting might 
be held in which finally we might 
discuss and decide the real issues that 
had arisen. It would be premature 
just at this moment to say in detail 
what particular item we are discuss-
ing at present, but I assure the House 
that we will take perhaps only about 
ten days, and we hope to submit that 
Report; it will not take us long. 

Mr. Speaker: The hon. Member only 
wants to see that this matter is not 
kept. pending but is disposed of as 
quickly as possible. 

The question is: 

"That the time appointed for the 
presentation of the Report of the 
Committee of Privileges on the 
question of privilege relating to a 
telegram sent by the Chief Min-
ister of Kerala to the Union Min-
ister of Home Affairs, be extended 
IlptO the 2nd March, 1959." 

The motion was C1dopted. 

12'41 hrs. 

INDIAN INCOME-TAX (AMEND-
MENT) BILL· 

The Minister of FIIUUICe (Shrl 
Morarji DesaI): I beg to move for 
leave to introduce a Bill further to 
amend the Indian Income-Tax Act, 
1922. 

Mr. Speaker: The question is: 

"That leave be granted to 
introduce a Bill further to amend 
the Indian Income-Tax Act, 1922". 

The motion was adopted. 

Shrl Morarji Desai: 
the Bill. 

PAPER LAID ON THE TABLE 

STATEMENT reo INDIAN INCOME-TAX 
(AMENDMENT) ORDINANCE 

The Minister of FiDaDce (Shri 
Morarji Desai): I beg to lay on the 
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[Shri Morarji Desai] 
Table, a copy of the explanatory 
statement giving reasons for promul-
gation of the Indian Income-Tax 
(Amendment) Ordinance, 1959, as 
required under Rule 71 (1) of the 
Rules of Procedure and Conduct of 

Business in Lok Sabha. [Placed in 
Library. See No. LT-1l72j59.] 
12,42 hrs. 

The Lok Sabha then adjourned 
til! Eleven of the Clock on Tues-
day, the 10th February, 1959 
IMagha 21, 1880 (Saka). 




